CENTRAL ADMINISTRATIVE TRIBUNAL , PRINCIPAL BENCH <E§S

0a Mo. 1912/2002
Mew Delhi this thé 7th day of Mav, 2003,
HOM?BLE MR. SHAMKER RaJU, MEMBER [(JUDICIAL)

Kamta Yadav-

S8/ Sh. ¥ishnu Yadaw

CRC Khallasi, under Sr. 3SE (Loco)
Delhi Sarai Rohilla

Delhi.

Rio Kamta Yadaw
RLr. Mo L-3&~k-
OCH L.oca Colony
Delhi Sarai Ronilla
Celhi.
-« fhpplicant
{(By aAdvocate 3h. G.0.Bhandari)
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Union of India : through

1. Ths Gensral Manager
Morthern Raillway
Baroda House - .

Mew Dslhi.

F.. The Divl. Railway Manager
Northern Railwawy
Bikanar.

%

The 3r. Sectiom Engineer (Loco)
Morthern Railway

Dglhi Saraili Rohilla

Delhi.

-~ The Divisional Accounts Officer
Northern Railway, DRM"s Qffice, Bikaner.
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{By Advocate Sh. R.L.0Ohawan)
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By Mr. Shanker Raju. Fembsr (J1:

Through this OA applicant has sought decl
te  Treat him as pzrmanent khalasi and not as CRPC
and to give eff&ct to the order dated 5.5.88, where
applicant after gualifying screening test has baen
in the panel- at- serial MNo.84 with all CONsS&Eg

benefits. -~
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Spplicant, who was apeointed on casual ba
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under PWI, Rohtak on 14.6.78 worked for 90 daws and

discharged. On re-sngagement on 5.8.83 he had worked for
26 davs. “aforesaid working has been reflected 1Iin the

casual labour card iIssusd by the senior subordinates.

fdpplicant was again re-sngaged on 30.46.84 and in  responss

to  respondents’ letter dated 24.8.87 whereby casual
labours/substitutes have besn called for screening as well

as  supplementary notice dated 26.12.87 name of applicant
had figured at serial NO .21 fapplicant cleared the
scraeening  test and was interpolated at serial Mo.84 in the

revised panesl.

3. Sh. G.D. Bhandari, learned counsel
appegaring for applicant contended that on being declared
succasstul In the screening applicant has to be permanently
absorbed as khalasi in the loco department and is entitled
ta- all the benefits available to a permanent emplovee.
Applicant  had been subscribing to the Provident Fund and
allotted a Railway accommodation. eapplicant in response to
screening notified on 6.8.98 scheduled for 21.8.98 shown &
CRC  khalasi and was relieved to appzar in the screening
test. The contention put-Fforth by Sh. Bhandari is that
having cleared the screening and having his name brought on
the panel he iIs to be paid regular pay scale with vaarly
increment as due to inter departmental communication gdap

applicant’s status has not been changead.

4. On the other hand, respondents’ counsel Sh.
R.L. Dhawan, contended that on verification of casual
labour card No.39731L of applicant it was revealed that the

same  was not issued in the name of Kamta Prasad, S/0 3h.
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Yishnu -Vadav and applicant has not worked as reflected in
the said PWI. aAccordingly., having produced a bogus labour
card to obtain further employment SF-5 has been served updn
him‘ wide memo datad 18.9.2007 for major disciplinary

proceedings and the same are in progress.

5. Having regard to the rival contentions, ends
of Jjustice would be duly met if the present 04 is disposed
of  with a airection to the respondents to consider the
relief claimed by him of treating him as permanent with all
consequantial benefits, subject to outcome of the major
penalty proceedings as to the authenticity of the casual
labour card produced by applicant. Ordered accordingly.

No costs.
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-~ - {Shanker Raju)
Member (J)



